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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
LUCKNOW CIRCUIT BENCH.
Brhr-Nos
N fod
DATE OF DECISION 72*’/” //O
Subhash Chand Garg PETITIONER (S)
Shri S.N, Srivastava Advocate for the Petitioner(s)
VERSUS
U.F.S.C. New Delhi and Another RESPONDENT (S)
. Advocate for the respondent(s)
CORAM:

The Hon'ble Mr, Justice Kamleshwar Nath, V.C.

3 The Hon 'ble Mr. M.Ma singl’l' A‘M.

l. Whether Reporters of loc@l papers m3y be allowed /-
to see the Judgement ?

2. To be referred to the Reporter or not ? “n

; <
s 3. Whether their Lordships wish to see the fair f\t\;
copy of the Judgement ?

4, Whether to be circulated to other Benches 32 \}fn
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for the Civil lzrvites (freliri-ary)
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amendment of the rulesjfaur atcompis 'epe avoilzbhle to
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candidal2s the alvancage of whict chance shyil? be
nade aviilablz ty hinm with rectrossective effect. For
ground (iii) here, th2 Susreme Court judgmant in Sri
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adnit-ed by th2 anplicant thxu » r2 Yas 37er=3
an exnlanation for the same)thes U23CY's parnctiom to
the ap licent's can?idatu.e for the y=ar 1983 Ex:minza-
tion came to be given nzcause of the suspression of
the information. tha henefit of the rule of e2stod el
i

@or2s not accrugz ¢ th2 applicsnt inthese circums:cances.
she “accs of Shri Krighna ca-e, suqra/;&}ed upon by tho>
lzarned a?voc ce for the ardlicant ace en:tirely
differdant from the facts of thz2 a>.licant’s cese.

AL V. TV
«ecardingy the faucth grounqdfﬂcroesin; tpfour the
availadle number 27 ateennce fr > the earlier thre~ by

\al -
the decisiom norcifiad in 199QL§335 not hely the
axmlicant. His cus52 in 1989 is rz2wuir-d to> be apirecia-
ted and decided in the light of the 1983 rules as—
rightly in our view-don2 by the UPSC, e facts of

H
lattan Lal's cass sudra are merz2” Xy digtincuishable

/
from the f-c:s 5F ¥ adplicanc?!s cat=, 3y i~creasine thez
nunber o8 atianycs £rim three ©o four the UsSCT d4i7 not

aet in the r2aln of criminal 127 but merely male one ~oz:

YU T
Jpportunity wvailanle to the e nis .es from 1990.(h*s

nd> braring un tre anplicant's car- dedvenint zs it is

on tre rules sefofe that. In “:ct,by 1389, the applicwn:

had alz=zady ov 1127 of four atzemts thaush -he benefi:
0f 1989 ati=vnL c3amz t o be denied t£5 him in view of
t.» €oct triot he ' "3 surdrress=d tha infarrzation regardin

his 1935 atiemnt 312 only tiree attem>ts vrere all wed

in the rules then valid.

5. In viz' of the abre, '~ "in< zthat Lhz z2dlicant's
v
case does not leserved further coynsiderzstion, ‘e,
£ ~rafiliae Z~j e nis a2dlic tim oz the admissiom st =
dizhaac g OCARC 25 L) CTocts, _
‘ .~
H & ;v—’fl“'\" . - @{/\
’ ]
i g
e, EmMNer . OZ /”/ 4 Vima T - ipar,
>
Ty Tim, o, 198
4 o ik




P

To,

The Registrar,

FORM II

See Rule 4(4)
Receipt Slip

Receipt of the applicatiop filed in
the Cenbtral Administrative Tribunal, ecececscscccccsssce
bench by Shri/Kum./Smt...........f.............o.....
WOTKING 85 eevecccsscoccsscsssssensscssssccecsceosill the
Ministry/Depariment/0Office Of ceevecesccccscnccscescsss
coesesssssseccesccscssssssscccsssssnccssse XX residing

at COOE DB O00SS00000008000000000000800080000006009°0C00060ORBOOCDOS

is hereby acknowledged.,

For Registrar
Central Administrative Tribunal
Dat33 ’ ocoooooooooBeHCh

Seal:
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VERSUS
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COMPILATION NUMBER
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© Application )
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IN THE HON'ELE CENTRAL ADMINISTRATIVE TRIBUMAL,
LUCKWOW BENCH, LUCKNOW

REGISTRATION NO. 0F 1990
(DISTRICT s LUCKNOW)

SUBHASE CHAND GARG, aged about 26 years,
son of Shri Darshan Lal, resident of
18/223, Indira Nagar, Lucknov,
eee PETITIONER
VERSUS

1. UNION PUBLIC SERVICE COMMISSION,

through its Secretary, Dholpur

House, New Delhi; |

2. UNION OF INDIA, through its
Secretary, Ministry of Personnél,
Public Grievances & Pensions, |
Department of Personnel and

~
Training, NeysDellin

es s RESPONDENTS

DETAILS OF APPLICATION
1. That this application is directed against
the respondents' impugned punishment order dated
16,4.1990 by which the respondents hzve cancelled
the petitioner's ceondid~ture for @ivil Services
(fein) Bxamination, 1989 without declaring his result
and has debarred the petitioner for three years from
their examinations and selection with effect from
23¢3.1990. A true copy of the impugned order dated
%/ Contd,..2
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16.4.1990 is being annexed hereto as ANNEXURE NO.l.

Petitioner had appeared in the 1985 Civil Services

.2.

(Preliminary) Examination under the impression that
he is eligible to appear in the said examination.
Later on the petitioner appeared in the Civil Services
Examinations for 1987, 1988 and 1989 (in preliminary
and main both) but he did not mention his appearance
of 1985 Civil Services Preliminary Examination,

The Petitioner was under impression that an attempt

is counted only when a candidate appears in both the

sexeminations like so many candidates. It is important

.to mention at this stage that prior to 1979 Civil

Services Examination, there was no restriction

regarding the number of attempts and restriction of

_three atﬁigPts vas imposed from 1979 examination and

¢
from lQQOlonwards Civil Services Examination number

of attempts have been raised to four and the candidate,
vho never got fourth opportunity to appear in Civil
Services Examination have been allowed by respondents
to appear in 1990 Civil Services Examination, In view
of the above facts, the cancellation of 1989 Civil
Services Examination's candidature of the petitioner
and further imposition of debar of three years for an
act which is no more a wrong act is against the
principles of natural justice, fundamental rights
enshrined under the Constitution of India, hence
respondents! impugned order dated 16.,4.1220 be gquashed
or modified in order to give the fair opportunity to

—--the petitioner in the interest of justice to do the

justice with the hoj®less petitioner.

2. JURISDICTION OF THE TRIBUNAL

Q)ﬁ The petitioner declares that the subject
Contd...3
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matter of present claim petition, for which the

3.

petitioner wants redressal, is within the jurisdiction

of this Hon'ble Tribunal,

3. LIMITATION
The petitioner further declares that the

application is within the limitation period prescribed
under section 21 of the Administrative Tribunals Act,

1985.

4, FACTS OF THE CAS

Facts of the case are given below:-

4.1 That the petitioner belongs to rural family
of Haryana though he has a good academic record to

his credit., He and his family %= are not aware with

the rules, technicalities of Civil Services Examination

conducted by the respondents,

4,2 That in 1985 the petitioner appeared in

Civil Services Preliminary Examination for 1935 but
did not appear in the Main Examination. The petitioner
then appeared in Civil Services Examination(Preliminary

and Main) for the years 1987, 19388 and 1989,

4,3 That the petitioher was under the impression
that each general candidate is entitled for three
attempts for main and preliminary examination of

Civil Services and one attempt is counted only when

a candidate appears in Main Examination of the concernec

year of Civil Services Examination.

4.4 That it is pertinent at this stage to give
q7 Contd...4
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details of the system for the Civil Services Examination
conducted by the respondent No.le. The respondent No.l
holdd®» & Examinations for I.A«S.y I.FeSey 1.PeSs,
I.R.S5. and other Class I and Class II services every
year and the rules for examinations are framed with the

consultation of the respondent No,2.

4,5 That prior to 1979, Civil Services Examinations
wvere conducted on traditional basis and there was no
restriction regarding the number of attempts and a =
candidate can avail any number of attempts provided

he is within the age group of 21 to 26 years,

4,6 That from 1979 new examination pattern for
Civil Services Examinations was introduced and under the
new scheme to be held, examination in two parts =
preliminary examination and main examination for each
year Civil Services Examination and other notable

changes introduced were as 3~

(a) That number of attempts restricted from
unlimited attempts to three only for general

candidates;

(b) That upper age 1limit for general candidates

raised from 26 years to 28 years,

(c) That if a candidate appears in preliminary

examination, it would be counted as one attempt,

4.7 That these chenges had created a lot of
confusion to the prospective candidates and many of
them became the victims of the new changes and it has
mostly affected the cendidates of rural backgrounds or

Q&” Contd...6
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the candidates belonging to ordinary families having

.50

no proper guidance being their parents unaware with
the complicity of examination system for such a highest

service of the Nation,

4.8 That for the year 1985 Civil Services Examina-
tions, respondents again reduced the upper age limit

to 26 years from 28 years but due to various writs in
various High Courts, respondent raised the upper age
1limit to 28 yezrs for the 1985 Civil Services Examina-

tions.

4.9 That for the 1986 Civil Services Examination,
respondents again reduced the upper age limit to 26
years but again due to various writs in High Courts,
respondents raised the upper age limit to 28 years

for 1986 Civil Services Examinations.

4,10 That for the 1987 Civil Services Examinations,
respondents again reduced the upper age limit to 26
years and this time matter could not be properly
followed, hence upper age limit remained 26 years for
1987 Civil Services Examinations, 'This change in

upper age limit created a confusion in the mind of
petitioner that due to new upper age limits introduced
from 1987 Civil Services Examinations, attempts would
be counted from 1287 and onwards examinations, like
the earlier decision of respondents in 1979 when
respondents changed the upper age limit from 26 years
to 28 years when they had started counting the number
of attempts from 1979 and onwards Civil Services
Sxaminations and a candidate could enjoy three attempts

0( " Contda..5
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from 1979 and onwards examinations irrespective of

.6.

attempts taken by him prior to 1979 Civil Services

Examinations,

Under this impression, the petitioner appeared
in the Civil Services Examination for 1987, 1988 and

1989 to exhaust his three attempts,

4,11, That respondent announced in the first week
of January, 1990 that for Civil Services Examinations
upper age limit would be 26 years and.maximum number

of attempts to three for General category candidates.

From the perusdl of sub-paras 4.8 to 4.9,
it is guite clear that a lot of confusion was created
among the candidates regarding the number of attempts
and so many candidates became the viectims of their
frequent changes in the eligibility eriteria for Civil
Services Examinations by the respondents. This led to
agitetion by the affected candidates‘and respondents
wvere forced to raise the upper age limit to 28 years
from 26 years and increase the number of attempts
from three to four in order to compensate the
candidates for one extra attempt by a notification
in the second week of February, 1990. & true copy
of the notification #a of January, 1990 and February,
1990 are being annexed as ANNTXURE NOS. 2 & 3
respectively to this petition.

But this notification could not do justice
with all the victimized candidates, hence respondents
issued arother notification in the month of March,1990
raising the upper age limit to 31 years for this year

Sontd .. .7
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year Civil Services Examination to do justice with

ol

remaining affected candidates, A true copy of the

notification of March, 1990 is being annexed hereto

as ANNEXURE NO.4.

But this also could not do justice with all
the affected candidates and a lot of petitions have
been filed in the Central Administrative Tribunal,
A11ahabad and Delhi for redressal as getting fourth
attempt and respondents in fact allowed the all
candidates, wvho have not exhausted their fourfattempte
so far, and had submitted the form for Civil Services
Examination, 1990 but they have not given this time
general information like the earlier notification.
Interim order in Writ Petition No., OA 745/90 to 753/90
is being annexed hereto as ANNEXURE NO.S.

4012 That respondent No.l issued a show cause
notice dated 24.,1.1990 to the petitioner for not
menbioning the 1985 Preliminary Examination in 1989
Civil Services Examination form. Respondentts show

cause notice dated 24.1.1990 is being annexed hereto

as ANNEXURE NO.6. Since the Civil Services (Main)

Examination form consists of about 20 or more pages,
petitioner could not give specific reply to the
allegations but being the petitioner honest, he
admitted that he had appeared in 1985 Preliminary
Examination also and pleaded that he took 1989
examination under wrong impression and requested the
aubhorities to take sympathetic view in the light of
respondents' notification in February, 1990, March,
1990 thereby increasing the number of attempts to

QP/ . Contdese8



y 2

4.15

four for Civil Services Examination, The petitioner's
reply dated 7.2.1990 to the respondents is being annexed
hereto as ANNEXURE HO.7e

4,13 That after getting the:reply of petitioner,
respondents imposed the two punishments by order dated
16.4.,1990, which are as followss-

i) debarring the petitioner to appear in any
examination and selection, held by them for a
period of three years with effect from
23.3.1990.

ii) cancelled the candidature for Civil Services
Examination (Main), 1989.

4,14

That it is important to mention at this stage
that this decision has been taken only keeping in mind
the number of attempts as three while the respondents
have now increased the mumber of attempts to four and
this year allowed all the candidates who have taken

so far only three attempts irrespective of age. Keeping

in view respondents! conduct with rest of the candidates

and punishing so severely and marring whole life of a
ignorant, honest candidate for a fourth attempt which

is no more a wrong act and is a legal attempt, the
punishment imposed by the respondents is not proportion-
-ate with the mistake committed by the petitioner and

is liable to be quashed or modified,

That petitionerts date of birth is 3.7.1964

and eccording to new recruitment mles for Civil

?7 contd,..9



e

Services Examinations a candidate can appear in it
upto 28 years of age which is calculated from 1st
August of the year of Main Examination. Hence the
petitioner can avail only the attempt of 1991 Civil
Services Examination if there is no restriction on
him by respondents in normal course while the
restriction is to continue upto 22.3.1993 according to

impugned punishment order.

4,16 That it is also relevant to mention at this
stage that the petitioner had filled up the form for
Civil Services Examination (Preliminary), 1989 in
the month of January, 1989 and after proper scrutiny
through computer, they found it correct and allowed
the petitioner to appear in the 1939 Civil Services
(Preliminary) Examination and theme in Civil Services
(Main) Examination, 1989. According to rule 11 for the
Civil Services Examination, 1989 published in
Extra~-ordinary gazette dated 17.12.1988, vhich is as
"Rule~11- The decision of the Commission & as to the
eligibility or otherwise of a candidate for admission

to the examination shall be final,.®

The petitioner appeared in the examination
after getting valid permission after due scrutiny by

respondents, hence respondents estopped by their

’;zgfeonduct keeping in view the principle of estoppel

‘ and they cannot cancel the petitioner's candidature
for 198gr§iamination for their carelessness. Rule 11
is the mandatory provision and respondents cannot
escape from their liability and duty of checking the

form properly before allowing the candidate even if

%7 Contds..10
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the petitioner wes ignorant or failed to mention his

«10,

earlier attempts in the form.

4.17 That the provisions of scrutiny of form is
a méandatory provision and.iﬁ?%ig'respondents found
the candidate not eligible for the examination, they
Nomks sy isswes a letter of rejection mentioning the
cause to the applicaplem. A rejection letter of the
respondents to a candidate of 1987 Civil Services
(Preliminary) Examination is being annexed hereto

as ANNEXURE NO.8. The petitioner was never issued the
letter of rejection after filling the form @f for
Civil Services (Preliminary) Examination, 1989 and
Main Examination, 1989 which ase-ured the petitioner
that he was eligible and appeared in the said
examination, Hence now respondents are estopped to
take any action against the petitioner, therefore,
the punishment imposed by respondents is wvoid and

illegel and should be quashed.,

4,18, That it is very important to mention at this
stage that Hon'ble Supreme Court of India in Ratanlal
Vs. State of Punjab (AIR 1965 SC 444) has held that the
beneficial provision of &i #mmﬂ'facté law can be

given to offender even though that was not available

at the time of commission of wrong act., This spirit

jgééé%g(of observation of the Hon'ble Supreme Court should

have been followed by the respondents in the petiti-
~-oner's case because now respondents have allowed
four attempts to candidates of Civil Services and
respondents have punished the petitioner for taking

fourth attempt. Hence on this ground also punishment

C%/ Contd. . oll
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does not sustain on the principles of natural justice,
equity and fair play and is also in violation of
fundamental rights af & enshrined under the Consti-

-tution of India.

4.19 That from the perusal of whole facts, it is
quite clear that respondents féiled to apply the mind
properly in the case of the petitioner and the punishment
imposed by respondents are not only too harsh but
improportionate to the mistake committed by the
petitioner. Even respondents failed to realise the
mistake committed by them by nobt scrutinizing the form
properly and even further failed to realise that

fourth attempt has now been legalised by them and hence
no harsh punishment is desirable, hence impugned
punishment order dated 16.4.1990 is not only arbitrary
but is void also being absent with the application of
mind by the respondents and this has also violated the
principles of natural justice in the fn&sence of proper
reason given by them. Thus fundamental rights of the
petitioners have also been violated. Hence the

petition be allovwed and impugned order dated 16.4.1990
be quashed in the interest of justice and the petitioner
be allowed to appear in the next Civil Services

Bxamination and his result of 1989 Civil Services

7723§1%S;Examination be also declared.

5o GROUNDS

A, Beczause the respondents have created a lot of
confusion in eligibility criteria for Civil Services
Examination more than ten times within a span of ten
years from 1979 and under confusion violation of rule

3y” ‘ Contda..12
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of attempt by petitioner does not warrantkwith further
bar for three years from 23.3.1990 ¥ from their

examinations and selection.

Be Because punishment imposed by the respondents
is improportionate to the mistake committed by the

petitioner,

Ce Because the respondents have not applied
its mind judiciously and properly and have not given
the reason, hence punishment imposed by respondents
is not only illegal, void but also against the

principles of natural justice, equity and fair play.

D. Because it is the duty of the respondents

to scrutinize the form and reject or accept the same,
As the respondents failed to scrutinize the form and
decision of respondents alloﬁing the petitioner to
appear in Civil Services (Main and Preliminary)
Examinations, 19289 is binding on them also and now

they are by their conduct estopped from cancelling

the candidature of the petitioner form 1989 Examinatior
and imposition of further punishment of deber for

three years on the principles of estoppel.

E. Because the respondents are also bound by

the rule 1l of Extra-ordinary Gazette dated 17.12.1988
for Civil Services Examinations, 1989 and hence impugnec
order of punishment is not sustainable on this grourd

also.

F. Because the respondents have novw raised the

Qf’” Contde..13
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number of attempts to four for Civil Services

Examination from 1990 and for 1990 examination, they
have allowed all the candidates who have not taken
four attempts so far, Hence the fourth attempt taken
under mistake is no more a wrong act and thus
respondents failed to apply its mind correctly and
passed the impugned order arbitrarily violating the
fundamental rights assured under the Constitution

of India to the petitioner.,

Ge Because by debarring the candidate for three
years from 23.3.1990 respondents have in fact debarred
the petitioner for whole life from their selection

and examination because the petitioner would be of

28 years of age by 2.7.1992 vhile the ban will
continue upto 22.,3.1993; hence the punishment imposed
is grester in effect than actually imposed, hence
illeg2l on this ground also and against the spirit

of fair play, equity and principles of natural justice

and provisiors of Constitution of India.

H, Because the petitioner is honest and has never
tried to deceive the respondents or conceal the fact
and confirmed the responde..ts! querry regarding the
attempt of 1985 examination, hence on this ground also
impugned punishment is improportionate and deserves to |

be quashed or modified,

I. Because the respondents have failed to give
the benefits of beneficial provisions ofb¢pg¢ffacto
law vhile considering the petitioner's case and

imposing the punishment on him.

g{ Contd.e 14
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Joe Because the punishment imposed by the

14,

respondents does not warrant keeping in view the
whole facts and negligence done on the part of the

respondents.

Ke Because the punishment imposed by respondents
is otherwise unfair, arbitrary, against the principles
of natural justice, equity and fair play in the matter
of public employment and has thus violated the

fundamentgl rights of petitioner under the Constitution

of India.

Lo, Because the act of the respondents is not
fair but is arbitrary in the matter of opportunity

of employment.

6. DETAILS OF REMEDIES EXHAUSTED

The petitioner has no remedy available to
him apart from approaching this Hon'ble Tribunal
under the Administrative Tribunal Act, 1985,

7o The petitioner further declares that he
has not previously filed any application, writ petition
or suit regarding the matter in respect of which this

application has been made before any court or any

" other authority or any other Bench of Tribunal nor any

such application, writ petition or suip is pending

before any of them,

8. RELIEF SOUGHT

In view of the facts mentioned above, the

petitioner prays for the following reliefs:-

QF(" ‘ Contd..15
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(a) in order or direction of a suitable nature

e1l5e

commanding the opposite parties to let the petitioner
enjoy his last attempts for the next Civil Service

Examination conducted by them,

(o) An order or direction of suitable nature
quashing the impugned punishment order dated 16.4.19°90
(Annexure No.l} to this petition) be kindly passed.

(c) Any other order or direction of suitable
nature deems fit may kindly also be passed in favour

of the petitioner and against the respondents.

(d) allow the petition with costs.
9. INTERTM RELIEF

nde

The petitioner does d{pray at this &=z stage any
interim relief but reserves his right to move

application at the proper time when it is needed.

10. Since the petitioner is mox}ing this application
through his counsel and the petitioner has signed also,

this pzra is not applieable,

1l. PARTICULARS OF POSTAL ORDER FILED
Postal Order No.s 02 4[4 749

Dates 23 /%/‘70 ,
H/\ﬁ [~ €l ﬁ’b’“’“c(" ;66/){‘}4\,%

Issuing Post Office:
Las A v~

12. LIST OF ENCLOSURES
Enclosed in @Gompilation No, II.

“
% Contd.,..lG
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I, Subhash Chand Garg, aged about 26 years,
son of Darshen Lzl, resident of 18/223, Indira Nagar,
Lucknow do hereby verify that the contents of all the
paragraphs are true to my personal knowledge and that

I have not suppressed any material facts.

LUCKNOW
DATED 2;7.'8.1990. (SUZHASH CHAND GARG)
PETITIONER
THROUGH 3
«/% x/] W
(S AT .BRIVASTAVA)
Advocate,
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IN THE HOW'BLE CENTRAL ADMINISTAATIVE TRIBUNWAL,

SUBHASH CHAND GARG

LUCKIOW BENCH, LUCKNOW

REGISTRATION NO. 0F 1990

..o PETITIONER
VERSUS

UNION PUSLIC SERVICE COMMISSION

& ANOTHER .« RESPONDENTS

Je

4.

5.

6o

7o

8o

9.

Yo 2% In CompipTion NumzER No TT

./
Application. <

Amnexure No.ls~- Impugned punishment 2
order dated 16.4.1920.

Annexure No.2:- Notification of g
January, 1990

Annexure No,.3:- Notification of Q
February, 1990.

Annexure No.4:- Notification of >
March, 1990,

Ammexure No,5:- Photo copy of the (-7
Interim orders of
CAT, Delhi,

Ammexure No,.,6:- Show cause notice to Q?'f
the petitioner dated
24.1.1990.

Amnexure No,.73~ Reply of petitioner iz
dated 7.2.1990,

Annexure No.S:- Rejection letter by Il ~' L
respondent,

Power, /73

LUCKIOW 3 gﬂmﬁ/
(S JSRIVSTAVL)

DATZD 9881990,

Advocate
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N09F02(1)3/9O~E,III (R.No.20841)

Union Public Service Commission

k_J% : Dholpur House, Sreh jehan Road,

Ne , Dalh1~110011, the kﬂ'ﬁ~?c

Shri Subhegh Crang var.,,

NAbAhb, Comzerce House,

dujrat Gang, FoH, EB[?QQ
- Luckno 02226 001,

Subjgect:- ¢iyyy Serviees Crom ) oo vodiova, 1960,

oL,

ory. r nrission
have, therefore, decideg to debar you from their
egaxlnatlonsand 8electiong for g bperiod of three yearsg

< fcure faithfully,
R PRGN
wumsm@f
. Ucder Secretary
\ﬂjf Urniorp ruklie Service Commission.
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NEW DELHI, 30 DECEMBER 1

(vi) indian Cusioms Lne Tarr: 3 Fxcise Sar-
vica, Group A.

Indian De'ercs oo 'afS Swivice, Taroup

{vity
A
i) indian Revenu. Sare.ce aup A
Gx) ndian Orar-rice o, aone Saraca, Group

A (Assistzrt Maneger Yon rachnieal)
x) indian Postal Service, Group A
indian Civii 2£00unis Harv'ea, Group A

(xi)

{xi) Indian Raiway *rathe Sersce, Group A.

ixiii) Indian Paltway Accouts Senvoe, Group
A,

ixiv) Indian Brawzy Pursornel Servica. Group
A

(xv) Postsof Assistant Security Officers, Group
A in Raitway Protection Force.

(xvi) Indian Delenca Estatas Servics, Group A.

(xvii) !ndian Informration Servica {Junior Grada),
Group ‘A’

(xviiiy Centril Trrge 5 reca, firoup A" (Grade
ith)

(xix) Pouts ol A el 25 Lermancant. Group

Aha industorl Securily rorce.

(XX Seore nret Sarvies Group 8
(Seetir & s’ Greda)

texty Raihaey Go 4 Secretariat Servica, Group

Q. (Laction Dce w Grade)
xxh) Armedbores. Viapa junriers Coal Serves,
Grown B st Dwehan SonH Otfcar's
Gt .de)
{xxii} Curdom .

oo Buryea, firoup 8.
. N ar o aae 35 5wl

S

Axx._<v | ST RL VTR RLEN v
Ser o Treer B
(xxvy T g oene 1 Menbor istands

Poio & onre e B

UNION PUBLIC mmom
N

o)

(it)

o

i)

V)

r<v

_ Age Limits.
A candidate must nave attanedtha 3ge &

21 years and_mist a0t Have attacad the
.gaof 268 yaars ot Vel Auqlst, § 3¢
nyst have been Dori o2 arkar shan 2r il

»coc&twu@u qpct et aterttan M
1969.

atk-2 .
“ha upper age vl Drascs nag 300 e W

pe relaxabte.
Jpto a maximum of five years acargdute
pelongs to a Schaduiad Sasta OF 2
Scheduled Trnbe
upto a maximum of thrae years tacar
didate is a bona-fide disptaced perscr
from earstwhile East Pakistan {now Bangia
Desh) and had migratad ‘0 India during the
period between 15t January, 1954 and
25th March, 1971:
Lpto a maximur at signht years i a can
didate belons 1o a Genedured Castaor o
Seheduled Tribe and s 500 4 pona-fida
displaced person from arstwhita Fast
pakistan (nanw Baznrgfadesnl and ~ad
wigrated g e oerOd Do
ween 'St .lAarary a5t March
1971
4pio 2 pavirm ot
Ardata v 4 eard fieg rapatrrata A
praspactiva TErain At of T an orpn tram
3n Larka ars mas Gralad W N o OF

ey inra

s yRars 12 cans

Mar 15t Noverbes, 154 o s 0 T e
0 India, Lngertte i ey ON A semant
st Octobar, 1364

Jpto @ mian Lt qmt yemrs f A cace

147

repatriate of Indian origin (Indian passceT
hoider) as also a candidate holding e~ =7-
gency certificate issued to him by the =
3ian Embassy in Vietnam and who armve<
n India from Vietnam not aariier thac .

*g75:

_oto a maximum of five years » ° 2 -
of ax-serscemen including com™ ASiC T
ODtficers and-ECOs/SSCOs who ~:-2
-andered at ‘eastfive yaars Miltary S T8
as on ist August, 1990 and havs dean
-aieased (i) on completion of assignmant
{including those whose assignment s Jua
o be compieted within one year from st
August 1390) otherwise than by =y of
dismissal or discharge on account oL iak: N
conduct or inefticiency, or (1) 0N 3CCaw7 1 of
physical disabiity attributabia *o M *ary
Sanvice Or {ii) on invalidment,

.oto a maximum of ten yaars ¢ e L ASH
3t ax saneceman inclugay Com Tt “ad
Yicers & FCOs/SSCOs who balors; o the
Senedulwd Castas of the Scred .

mmmmrs IR ]

M_mnm .ﬁczz<:00ucul
TICE

A

gt By

oL ab o id woie Jter availing of th
10 hema dw. wnt- varvicemen for their

DR T
- - 1 ar@mes » .10 (he 3ge CcONCESs-
P el ixv) above.
LAyt B n PRCHERE - 8QVE THE AGE
UMITS i SUREE o+ N NGO CASE BE
AELARL L
b RTINS B 1l 4 T3 Sommissor
5 =ar - QA B Lo o Secondary

N R i 2 n a cerficale
Nk I L ety a5 equivalent
5 Matry - #oN o w= rorr a Register of
Yhatpcutstes mar » Urnwersity, which
axrract © thec: . proper authority ot
ha Urwre ity o7 . - Secondary of an
QU R X T -tz Thesa certiti-
cztas are wGUIred - »ag only atthetime

o appn - o torhe . &4 /Main) Examina-
non

No i« PR g o age ke horo-
OCpw s TGav T .. rzeis from Municipal
Covpos at on. anary 0w - s and the ks vl be
LT g oL 1]

Thig RaEESN S atior/Secnndary Ex
v o e Cembicata ~ s part of tha insiruction
. tha atareatyn nect licatas martiars

renas and who have rerdared at @ . * gL di

sears Minary Service as or st Av - FDOVH

390 and have bean raleased & " T Jnty © CANT LA s SHCULD £OTE TaA”
alatign of assignmenrt (inchug:” P N Y THE AL TF HATHAS QECORDID
Ahces o wnomant s duetoDact” “hd WMATRACULATISHR/SECONDARY £X
witmin e g from dst Auge » VAMATTIN JERTEICATE O’ AN
et a1 13 Sy way of ST S s VLS ENTOIRTIFICATE ON tHE DAGE OF
naign o wenunt of Misconets - L AM S oM OF APPLIATION WILL sE AC
ficency, or (it on account of wt EPTT O 3Y THE GOV SEUON ALD NO LR
disabiity attr:butabie to “Mitary o Lo ©LETUEST . P TS THANGE WL
(i) on inyalidment. . ? R TR0 BRI
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Talent is that wnich is 1n a man’s
power, genius 1s tha! in whose power a
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freedom of choice in what they intrcduction of new products; | showinganincreaseofoverdiakh  U. P. by 90,000 tonnes, in
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for the Civil Services (Preliminary) Examination, 1990 to 14th
March, 1990 including for candidates in remote areas. All other
conditions relating to the Civil Services Examination, 1990 as notified
earlier in the Employment News/Rozgar Samachar and prominent
daily newspapers in their issues dated 30th December, 1989 will
remain unchanged. Candidates can utilise the application form as
printed alongside the Commission’s. advertisement published in
Employment News/Rozgar Samachar in ils issues dated 30th

) :'}

marketing research. As markets
become more competitive,
business firms require additional
facts on which they may base their
decisions and policies to meet the
prevailing and developing
competition. Accurate infor-

J

Marketing research process
provides information not data to
marketing executives. Marketing
decisions are based on
information, not on data.
Marketing research process
involves the following seven steps

offer.  This minimises the (v} Toassist ﬁ_c an.hmgshm _M .%38.3._.:@ sugar .Q%QNQM: Mmsma”m uw Mw%oo 8==mmm in
. ; i improving the reputation t ntyearis higher ,
ﬁwv The Government of india had earlier decided to raise the upper age economic wastes of won.ma.r Ewmma 9 v«“ﬂcﬂw by :::m_ 9 “umnm_m_wm._ “ozswm mw Zmﬁhﬂmm\»w b »omaﬂw m:_mx_n
limit for admission to the Civil Services Examination from 26 years The aeod for continuous . . ; . y <
J . P marketing research is felt by a suggesting certain new and | compared to the sugar production  tonnes.
1o 28 years and to increase the number of parmissible attempts at g y ; ) . . . —
Lo < the Examination from 3 (three) 10 4 (four). The Government have targe numberotbusiness houses. improved - techniques  of | achieved during the correspon- The Government has initiated
9 “ lM now decided to relax the upper age fimit upto31-years as.on st By coTHinEOus marketing production; ding date in 1987-88 season, ~various steps for increasing the
< 7 A August, 1990 for the Civil Services Examination 1o be teid in vesearch, information on various (V) To appraise and improve the { which then had record sugar sugar production during the
“ ﬁ ey the year 1950 only. The upper age limit will be relaxable, as usual, aspects of markating is made methods of sales promotion ] production of 91.10 lakh tonnes. Contd on page-2 Col. §
s ) f\.\l \ for Scheduled Caste, Scheduied Tribe and other categories availzble to business houses. and/or management.
Qe .‘Q specified in the -c._mw. From 1893 onim.am 4_6 upper age =.3= io,.:a Even middiemen have realised  MARKETING RES oH
.).M \M be 28 years. In pursuance of this decision, the Union Public Service the i of . P EAR
. Commission have extended the fast date for receipt of applications e importance continuous  pROCESS

NOTICE
it is notified for general information that w.e.f. 1.4.90, the Staff
Selection Commission’s advertisements for Al India
Competitive Examinations and selection posts and results of
major examinations will be published in Employment News/

e T T e e e et st

mation, correct facts and figures

December, 1989, 6th January, 1980 and 10th February, 1990 and ' > in proper sequence. . o .

in prominent daily newspapers in their issues dated 30th December, can .c@ made avallable to the 1 Situation  analysis, 2. Rozgar Samachar every :am.n and third Saturday of the

1989. A repeat notification containing Prospectus and the Applica- management so that it may arrive  Preliminary - investigation, 3. month.

tion form prescribed for the examination is being published in this at the right conclusion. > well-  Research design, 4. Sources of An abridged version of the advertisements will appear in

issue as Special Supplement. Candidates should not, therefore, planned and continuous  data, 5. Data analysis, 6. Report various newspapers on the first and third Saturday of the

i:.w 1o Unign Public Service Commission for supply of 82»&.“2 marketing research does help the - y onth.

appiication forms efc. - -. u . mansgement 1o deciare worth- Conid on page 2- Col 1 EN 493
i i
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wpplicant LViluoygte ahiry g Walidy Lovavawld .

: fuurd ol souraud counsel.
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-89LY A0LLLJ T the respondsnts to filp

thoir Cllanwi~affidavit within four wesks

Tejodnge: | cov o cdbhidin two veaky the vy

sflor. Lo Lo s thy boputy Rugistrar(J)

T e —— - —————

’ uith & cony wo the applicant, who nay file
i
|

cn 17-7-i%i

AL L gel Lo anteram culief, issug notice
DR A fand iy he Laviabte. <a 14 L90,
34}. A 1£W_}m¢4wv¢M&N\£L+L& reopondents ory
" ' diruclod Le :uvasionally allow the applicent
, Lo Gppear i iy Civil Servicea(Preliminary

eheadng L3 oy Lo oy held by the Union

Juglic Curviie Luwwission as per Annexurg-]V

| ! i i -—;J‘l--l.\..L;’!:.sJ‘“‘IJ
J
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UWiON FUBLIC SERVICE COmMISSION
(BANGH LOK S5EVA AYOW)
DHOLPUR HOUSE, SHAHJAHAN ROAD -
€ feet-110011 24117
New Delhi-110011

vrri Subhesh Chand Gaiy,
5 ARD,Commerce House,
fiazrat Ganj, P.Box No. 304
Lucknow:— 226 001,

’

Subject:- Q@mglhggryijv* Q&QN\) {xay§m933f~ tGRG,

t ) 4 LRSI )

“ith reference to your candidature for the above

mentior.cd examination, I am directed to say that in Col. 27(a)

nd 27(b) of your application, which required you to state the
nunrer of times you had appeared at the Civil Services (Preliminary)
Exerination held in 1979 and thereafter including th2 current
exaningtion held in 1989 and to write the years of ‘the examination
in which you appeared, you have written 3 in column 27(a) and the ye
£7,8¢ and 89 in column 27(3). In column 29 which rejguired you to
give particulars of Unicn Public Service Comrission 2xaminations/
recruitnents by selection anpliec for/ aopeared including the
Civil Jervices Exeminstion you ieve submitted no informetion in
resnect of the Civil Services (Preliminary) Examinaticn, 1985.

At tre end of the aprlication ycu have signed a declaration that

3li ststements made by you are true, complete and correct to the

~

bes . =f yrour knowledge and belieyr, thet you have read Rule 13 of

oo et Tor the exarinstic: 0 nderstood that in the event of
Y atervotion ceino fountd false 4, iacorrect or ineligibility
beir. dito:ted before or ufter 1.~ xanination action could be
token aaciret you by the Commissi~r. You have further declared

that you fLlfil all tr.c eligibility corditions regarding age limits,
education cuclifications etc, prescribec for admission to the
examinction ond that you hed not exhausted the numbe:- of attemnts
adricsitle tc yvou under Rule 4 of the Rules for the Examination,

It h:s, however, been verified freom the records of this office

thet besides being & candidate for Civil Services (Preliminary)

& (L.ain) Exanination, 1987(Roll Lo, 103344), Civil Services
(Preliminury) & (Main) Examination,1988(Koll No. 12169) Civil
Servicey {(Preliminary) & (Main) Yxamination, 19895Roll No, 20841),
yOu vere elic 3 candidate for the Uivi]l Services Preliminary)

W

St b

S}/ C:Ontduc-.pon.:-)/“'.a-u

'
i



1965 (hell No., 80624):and had e¢lvc appeared thereat,

2. (¢ You, therefore, secm to have knowingly suppressed
in your application information regarding your
previous csndidatur¢ in Tespect of the Civil
Services (Preliminary) Exarination, "985, and

L) hede tls~svtatewent: Ly, 4 o4 pelicet on regarding
your previous canJdidature mentkoned .ibove n
order to gein uneuthorised admission to the Civil
Services Examinaticr,, 1989,

ER You have, thus cleerl irnfringed rules 4 and 13 of the
fewst. 1or the Civil Services zMain) Examination, 14989 which

<C in the Gezette of India Extraordinary dated 17.12,1988,
of which was supplied te you &alongwith the hlank

alicr. form and instructions contained in para 4 and 6 of
tice for the Civil Jervices (Preliminary) Exemination,1989,
¢h. cppeered in the Specisl Supplement of the Em; loyment News
Yo10,1088,

Ker 23sinst you urder Kules 4 & 13 of the

fer th vil Services (M. :-) P liation, 1684 publ 1Shel
bolr Gude bl or InaJb. e aydinayy deded (7..2.1v9u8 ol para
»oand 6 of the Notice tor ui Civii Seywiees iPreliminary)
EXGLIn o tion, 198C pubklisted an Sprcsat Supplepent of Lmployment
hews catec 17,112,108

bo < .
‘. YO s - Ve ludfen wisd resch the Under
seCretary, Unfon Fucise ey Wwunivsion ( to be addressed
to the un-ersigned by nae) lotect by 71199 60on or after which

date the Commission shall proceed further in the matter as they
deem fit without any further reference being made to you.

therefore, recuit-d 1o show Cause why action
€

Yours faithful.y,

£+1Ny2pmr/vfx,——

. HAKAW SINGH )
Lnder Secretary,
~nion Fublic 3ervice Commission,

&P
s g
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Dated the 7Tth Yeb., '9(

FNe)
Shri Hakarc Singh,
Under Sccretary,
Union Public Service Commission,
~&v Delhi ~ 110 011
sir,

s -

Re 3~ Civil Surviecesg (itain) Examination, 1989

?lease refir ¢o yow lottar #0.F,2/1(1)/90-k 11T
diced 24,1,1990 on the subjact wentioned above, This
L. & fact that I had appuarcd in 1985 Civil Services (p)
Lraw. Hovaver, I did not qualify in the gaia examination
and hsace vas not zligible for appearing in the main
-kawlnation in 1985, n¢ tnis -ttiupt of wine {in 1985
.as only for the Pr_.liminary «xawination, I was under the
lupression that {t will not be counted as &n uttempt for
the purposecs of ¢ligibility cor civil services examination,
howaever, after reccivim your shows—cause notice, I have
¢oni through the rules of this uxamination as referred to
in your asbove mentioned letter, Now I stand ¢uided that
«Yen an attompt 4n the preliidnary examinz {or, is counted
as an attumpt in the «Xamination, However, st the time
of £111ing up the spplication form due to an €rror of
Judgewent and mMisinterprettion of the rules I 444 not
~<ntion wy attupt of 1985 {n <Y wpplication,

Lowvould ke Lo turgle #ukadt that Fecently the
Uovi., has incruased Lhe v Ly Wtenple for the gaid
w-wualnation from three to iouti,. In the light ot this, the
Cowalission way kindly t. xe Yupsthetic view {n Wy case,

v“hanking you,

tours faithfully,

o UBHASH CHAMD Qal)
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UNION PUBLIC SERVICE COMMISSION
Dholpur House, Shahjahan Road G,
NEW DELHI—110011, the "-.&(_ /

To Sh, Ram Karsa /

Dist. Supply Officer,

Bd% . Unnao, 7,&33& /
Sirllﬂ.z\dzrm,

Your appi.cation for the Civil Services (Preliminary

Examination, 1987has been rejected for the following, reason (s)
(as ticked) : —

i Not within the Prescribed age limitz/

(in) Prescribed fee not paid.

(ii1) Optional subject not indicated.

(v) More than one optional subject
ind;cated.

v Optional subject indicated not one of the
prescribed optional subjects.

(vi) Photographs not affixed on the application

. and attendance sheet

(vii) Educationa) eligibility concition not
fultilled,

(viii) Applicat:on not on the format prescribed
tor Civil Services (Prelimina;y) Examination,
1987

(ix)

.............................

, Lam toanfor you that oo tugther  corespundenc,
or clarification in the waiter will be entertained,

Youri faith}uh‘y,
Y~

Under Secretary,

. Union Public Seryice Ccmmission,
/2/ MOIPE 831U PSC/86—6,000 —5-2.67.
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¢ e i /1] wf the undersigned do hereby nominate and appoint Shri SN S—K v 4"3 7 A vf
an,(li.ShH’ Mg Con J——M
;.; 2 Yo g—a/"\ﬁﬂ\"ﬁ DS UNNAS LU £ ,) Advocate, to

be “counse/ in the above matter, and for me | us and on my ! our behalf to appear, plead, act
anc“i answer in the above Court or any Appellate Court or any Court to which the business
is transferred in the abcve matter, andto <ign and file petitions, statements, accounts,
exhibits, compromises or other documents whatsoever, in connection with the said matter
aris?ng there from, and also to apply for and receive all documents or copies of Jocuments,
deﬁbsitions, etc, etc, and to apply forissue of summons and other writs or subpoena and
to apply for and get issued any arrest, attachment or other execution, warrant or crder and
to conduct any proceeding that may arise thereout and to apply for and receive payment
of any or all sums or submit the above matter to arbitration. |
b

x b Provided, however, that. if any part of the Advocate’s fee remains unpaid before
1he first hearing of the case er if any hearing of the case be fixed beyond the limits of the
town, then, andin such anevent my | our said advccate shall not be bound to appear
»gore the court and if my|our said advccate dcth éppear in the said case he shall be entitied to

outstation fee and other expenses of travelling, lodging, etc Provided ALSO that if the
case be dismissed by default, or if it be proceeded ex parte, the said advocate(s) shall not be
held, responsible for the same. And all whatever my | our said advocate(s) shall lawfully do,
I do, here by agree to and shall in future ratify and confirm.

b

b

ACCEPTED : ' J

L e

i‘l' M%ﬁ ° /)/‘jslgna?ure of Cli
1r T ...Advocat ?//1 W ﬂ/g/[ (

2' l-ohuiunununuonou..u--l----AdVOétj g f\/
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